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“his the 2%nd day of May, ¥00%

Hon’ble Shri V.K.Majotra, Member (A) .
Hon’ble $hri Shanker Raju, Member (J) _ ‘

Gt Suman Lata Aggarwal .

W/0 Shri D.UL.Aggarwal ,
Sr.Commarcial Inspactor,

R0 Flat No.?, vikas apartments,
Rlot No.24/1, €ast Punjabi 8agh,
New Dalhi. :
Patitioner
(8By Advocate Shri D.s.Mahendru )

WERSUS

GRO107 /2007 in
shri K.d.8ingh,
‘fr Genaral Manasgaer,
: Morthern Railway,
Baroda Housa, MNaw Delhi.

: . -Respondant:
(8By Advocate Shri R.UL.Dhawan )

ORDE R (ORAL)

(Hon’ble Shri V.K.Majotra, Member (A)

N.A. 1714/72000 filed by the petitioner herein was
digposad of on 2%.9.2001 with thes following diractions to
raspondants -

%6&\ . ‘ "Tharafore, in view"of ?he particu%ar
r facts and circumstances of this case, which
shall  not bea ftreated as a pracedent, this

0.A. succeads and is allowad to tha extent

that  the impugned ordaer datad 7.8.1999

(Aann.A. 1) is quashad and sat asida.

Respondants should extend the benefit of

Rallway  @oard’s latter dated 5.5%.199% +n

applicant w.a.f. 1.1.3996 with

consaquantial  benefits including pavment of

arrazgrs within thras months from the date of

receipt of a copy of this order. Claim for

interast is rejsctad. No costs”.
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i Learned counsal of the applicant statad that
although in compliance of the directions of this Court., the

respondants  have submitted supplamantary bill for an  amount
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of Rs.720.141/~ regarding pavmant of

pay  and  allowancses *to thse petitio

applicant  has  wvet not bean made the

reIpo nonefn have commithad Contamph

hand, &Shri (oL Dhawan, learned coun

drawing our attention to compliance

respondaents  stated that there has

complianca of Court diractions for wh

tenderad unconditional aponlogy and *

submitted to accounts Branch for

patitionar, respondents would not tak

5. Having regard to the

learnad counsel of the respondents w

the applicant arrears of
amounting to Ms.%0141/ within a

positively from iling whic

todey, fa
have libearty fto revive the Contempt
4. Contempt Pstition is dispos
notice to respondents are dischargad.
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{ Shanker Raju
Membar (1)

sk

audit

nt aforestated arrears of

aubmissions

differencas

arrears of difference of

oner  on 2.5 .2002, the

pavmant and thus thes

of Court. On the othar

sal of the respondents

report submittad by tha

bean some delay in
inh the respondents have
hat tha bkill having bes

and pavment to the

& mora than Two waesks in

pay  to

mada by the

# dirsct them to pay ta

of pay and allowancas

period of Lwo weeks

h tha petitionsr shall

Patition.

ad of in above terms and

Ltjoqete
( v.K.Majotra )
Mamber (A)
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